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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 435 OF 2023 

IN THE MATTER OF: 

JASBIR SINGH   …APPLICANT 

VERSUS 

STATE OF U.P. & OTHERS      …RESPONDENTS 

ADDITIONAL SUPPLEMENTARY REPLY ON BEHALF OF 

RESPONDENT NO. 7 (S.J.P GLOBAL LIMITED) 

1. That the present Additional Supplementary Reply is being filed

in furtherance of the Order of Hon’ble Tribunal dated

18.09.2024 wherein this Hon’ble Tribunal in para 2 of the said

order indicated that the provisions of Environment Impact

Assessment Notification dated 14.09.2006 has not been

complied with having regard to the fact that subsequent

thereto, the supplementary reply has been filed on 14.01.2025

in which the information in terms of the order dated

18.09.2024 has been supplied. Additionally, it is further

clarified in this Reply that the Consent to Operate had been

refused by UPPCB initially on 23.02.2024 and thereafter on

11.09.2024 without assigning any reason. It is trite to note that

every administrative order is required to contain reasons since
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reasons are the heart of every conclusion, and in absence of 

the same, the order becomes lifeless as propounded by Apex 

Court in long line of decisions. Upon being approached to grant 

Consent to Operate, the authorities showed their inability to 

grant the said Consent to Operate merely on the ground that 

matter is sub-judice with Hon’ble NGT; apart from the fact that 

the Answering Respondent No. 7 has acted in conformity with 

the provisions of law particularly when the entire construction 

work was done in terms of the provisions of the sanctioned map 

accorded under Section 15 of the U.P. Urban Planning and 

Development Act and all the conditions mentioned in the 

sanction order issued by the Development Authority have been 

complied with in letter and spirit as elaborately mentioned in 

the previous reply filed by the Answering Respondent No. 7. 

 

2. That by means of the order dated 03.05.2024 passed by 

Hon’ble NGT, it was observed that the authorities are under 

obligation to discharge their statutory functions in conformity 

with the provisions of law and the CTO so applied for has been 

refused by means of order dated 23.02.2024 and 11.09.2024 

without any rhyme and reason; especially when the terms and 

conditions stipulated in the sanction order under the U.P. 

Urban Planning and Development Act were complied with in 

letter and spirit. 

 

3. That it is noteworthy that para 2 of the provisions of 

Environment Impact Assessment Notification dated 

14.09.2006 has been suitably amended on 15.11.2018 and as 

such Answering Respondent No. 7 is also taking resort to the 
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notification dated 14.09.2006 and 15.11.2018 so far as the 

built-up area is at issue coupled with the fact that the terms 

and conditions as mandated by the authority granting sanction 

for construction of the building by invoking the provisions of 

Section 15 of the U.P. Urban Planning and Development Act, 

1973 had been complied with in letter and spirit.  

 

4. That the Answering Respondent No. 7 has already filed the 

sanctioned map and revised sanctioned map in which the 

Khasra Nos. 844-848, 850, 851, 867 and 871 mauja-sunrakh 

bangar, Tehsil and District Mathura have been elaborated 

which consist of 94548.88 square meter and as such it is 

respectfully submitted that Answering Respondent No. 7 has 

acted in conformity with the provisions of law in construction 

of the building in question in terms of the sanction orders 

issued by the competent authority under the provisions of the 

U.P. Urban Planning and Development Act, 1973. 

 

5. That in order to elaborate the factual position in detail, it is 

respectfully submitted that the Answering Respondent No. 7 is 

the owner of residential project at Khasra No. 844-848, 850, 

851, 867 and 871 mauja - Sunrakh Bangar, Tehsil and District 

Mathura. The construction work for the said project was 

started after obtaining consent to establish (NOC) from UPPCB 

vide letter dated 15.02.2012 and after complying with the 

terms and conditions of the consent to establish (NOC) and 

after getting approval of drawing map from Mathura - 

Vrindavan Development Authority, Mathura. 
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6. That it is also relevant to submit there that the Answering 

Respondent has constructed only 298 units which account for 

19197.7 Square Meter of Area, which is the total constructed 

/Built up area of this project. Brief details of the constructed 

/Built up area are as hereunder:- 

Type of 

Unit 

No of 

Units 

Land 

Area 

Per 

Unit 

(SQM) 

Built up 

Area Per 

Unit 

(SQM) 

Total Built 

up Area 

(SQM) 

Type A 22 99.48 120.13 2642.86 

Type B 25 84.28 114.51 2862.75 

Type C 235 83.58 54.26 12751.10 

Type D 16 104.19 58.81 940.96 

TOTAL 298   19197.70 

 
 

7. That it is pertinent to mention that the Answering Respondent 

No. 7 also submits that it undertook development on green 

areas of the project by way of soft and hard landscaping and 

plantation of the trees with in the vicinity of the project. 

 

8. That in relation to the direction contained in para 2 of the order 

dated 20.08.2024 passed by this Hon’ble Tribunal, it is 

clarified that the environmental clearance is not required in 

terms of the Environment Impact Assessment Notification 

dated 14.09.2006 qua the project of the Answering Respondent 

No. 7 in view of the fact that the total built-up area does not 

exceed 20,000 sq. mtr. It is further clarified that the fact the 
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sewage line of the project is already connected with SPS 

Rukmani Vihar Colony under the permission of Mathura-

Vrindavan Development Authority as already elaborately 

explained in the earlier affidavit on record. 

 

9. That the Answering Respondent No. 7 also procured the noting 

of the file of Development Authority under Right to Information 

Act whereby it is reflected that sewerage connection of the 

entire project was permitted to be done in the main sewerage 

line of the Development Authority, and as such, the Answering 

Respondent has acted in accordance with law and in terms of 

the approved map in respect of which no norms fixed therein 

were violated, and in making the connection in the main 

sewerage line a technical committee report to the Vice 

Chairman who had granted approval and to meet out the 

additional cost of sewer line from the EDC amounting to Rs. 

72.09 Lakhs has been charged from the Answering Respondent 

No. 7 and the same has been deposited accordingly. The 

aforesaid facts have already been elaborated in the previous 

reply submitted on behalf of Respondent No. 7. 

 

10. Additionally, a report was submitted by Junior Engineer 

after making spot inspection of the site in question and the 

extract of the report of Junior Engineer is being quoted below: 
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11. That from perusal of the aforesaid report, it reveals that 

disposal of sewerage of the colony is being made through the 

sewer line of the development authority subject to payment 

of Rs. 72.09 lacs and as such no environmental damage/ 

degradation is reflected on the part of Respondent no. 7. 

 

12. That it is also relevant to point out here that the Regional 

Officer, U.P. Pollution Control Board has written letter on 

27.11.2023 to the Secretary of Development Authority and 

in response thereto the Secretary has submitted a letter on 

29.01.2024 indicating the facts of sewerage connection, but 

the order dated 24.01.2024 came to be passed only on the 

report of the Regional Officer dated 24.01.2024 even without 

waiting the reply of Secretary and the letter dated 

29.01.2024 pursuant to the letter dated 27.11.2023, the 

order of imposition of environmental compensation upon the 

proponent amounting to Rs. 1,11,06,250/- despite the fact 

that the answering respondent has represented the Board 

authorities by means of representation dated 07.02.2024 
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and thus the aforesaid order of imposition of environmental 

compensation deserves to be rescinded and recalled under 

the circumstances enumerated above.  

13. That it is also noteworthy that the order dated 24.01.2024

passed by and on behalf of the U.P. Pollution Control Board 

whereby environmental compensation as mentioned above 

has been imposed in view of the fact that there is no 

provision under the Water Act, 1974 and Air Act, 1981 and 

Environment (Protection) Act, 1986 as well as under the 

Rules framed thereunder, thereby empowering the State 

Board to impose environmental compensation as 

propounded by Division Bench of Allahabad High Court in 

Writ-C No. 8804 of 2023 in its judgment and order dated 

03.10.2024, and as such, the order of imposition of 

environmental compensation is not mandated by law and is 

also without jurisdiction in terms of the judgment rendered 

by Allahabad High Court as mentioned above.  
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Ranu Purohit <office.ranupurohit@gmail.com>

Additional Supplementary Reply In the matter of Jasbir Singh vs State of U.P. &
Ors. before Principal Bench, New Delhi // O.A. No. 435 of 2023 //
1 message

Ranu Purohit <office.ranupurohit@gmail.com> Wed, Mar 19, 2025 at 11:46 AM
To: filing.bpl-ngt@gov.in

Dear, 
Sir/ Madam

Please find attached a copy of th Reply in the above captioned matter. 

--
Kind regards,
Ranu Purohit
Advocate-on-Record

Office: S-74, LGF
Greater Kailash-1
New Delhi- 110048
(M) +91-9560457997

Please spare a thought for the environment. Print this mail only if necessary.

CONFIDENTIALITY NOTE

The contents of this message may be legally privileged and confidential, for the use of the intended recipient(s) only.
It should not be read, copied and used by anyone other than the intended recipient. If you have received this
message in error, please immediately notify me at the above co-ordinates, preserve its confidentiality and delete it
from your system. Thank you.
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